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The Registrar, “/1,:'2 x"/ N

The National Green Tribunal, s

Principal Bench, o

New Delhi
E-mail- judicial-ngt@gov.in & ngt filling@gmail.com

Sub: Action taken report in compliance to order passed by Hon’ble NGT, New Flelhi
on dated 27.11.2020 in matter of Original Application No. 268/2020, Anil Gupta

Versus M/s Derpa Industrial Polymers Pvt. Ltd.

Respected Sir,

With reference to the above subject mentioned above, this is to inform you that
in compliance of Hon'ble NGT, New delhi on dated 27.11.2020 in matter of Original
Application No. 268/2020, Anil Gupta Versus M/s Derpa Industrial Polymers Pvt. Ltd.
In compliance of Hon’ble NGT order dated 27.11.2020, the joint report is hereby submitted
for kind perusal and necessary action please.

Enclosure: Joint report.

Yours Sincerely

Ve

tsav Sharma)
Regional Officer

Copy to:
1- Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2- Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for
perusal and necessary action please.
3- Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.
4- Law Officer-1, U.P. Pollution Control Board, Lucknow for information.

Regional Officer
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Action taken report in compliance to order passed by Hon’ble NGT, New

delhi on dated 27.11.2020 in matter of Original Application No. 268 2020, Anil

Gupta Versus M/s Derpa Industrial Polymers Pvt. Ltd.

1. Background

Hon’ble National Green Tribunal has acknowledged a grievance as an
application. In said grievance it has been alleged that M/s DERPA Industrial
Polvmers Pvt Itd at 56, Rural Industrial Estate, Loni, Ghaziabad is
manufacturing rubberized fabric, leather shoes, leather suitcase, PU sole
shoes, tarpaulin, etc. based on the NSIC certificate, using boilers and
hazardous chemicals for coating and treatment purposes which is causing
damage to environment. Accordingly, Hon’ble Tribunal had passed following

order on 27.11.2020:-
“...2. The above allegations need to be looked into by the State PCB and
the District Magistrate, Ghaziabad and action taken as per law. The nodal

agency for coordination and compliance will be the State PCB...”

2. Inspection Report
In compliance to the above order, joint inspection of M/S Derpa

Industrial Polymers Pvt Ltd, Plot No. 56 & 56a, Rural Industrial Area Loni,

Ghaziabad was carried out on 05-02-2021 by joint team of representative of

District Administration, Ghaziabad and Regional Office, U.P. Pollution

Control Board, Ghaziabad. During inspection the unit was found

operational. Observations of inspection report is as follows :-

1. The industry is engaged in production of canvas shoes, PU Sole Leather
Shoes, Jackets, Water Proof Rain Coat, Body Protector etc. Production
capacity of the industry Shoes- 20000 Numbers/ month and Jackets,
Water Proof Rain Coat, Body Protector etc is 10000 Numbers/Month,
using raw materials as Cloth fabrics, Eylete, Lashes, Sole (PU sole &

Rubber sole) etc.
2. For production process the unit has installed stitching machine,

punching machine for manufacturing of Jackets, Water Proof Rain Coat,



ML : heatin
Body Protector etc and direct injection machine for PU Sole and g

furnaces for shoes bonding.
used only

i . ec . in
3. There is no use of water in industrial process. Water 15 being

A ' et
for domestic purpose 1.0 KLD approx. For abstraction of ground wa
d. The unit has not valid NOC

one borewell of 01 HP has been installe

from CGWA/ Competent authority for abstraction of ground water.
Recommendation sent to CGWA as per Hon’ble Tribunal’s order in OA

593/2017, Paryavaran Suraksha Samiti and Others Versus Union of

India.

The unit has 02 numbers of Thermopack of 4.0 LKCAL and 2.0 LKCAL.

Out of these 01 Thermopack of 4.0 LKCAL capacity is not in use since
2017 and is out of line. During inspection, the Thermopack of capacity
4.0 LKCAL was found disconnected with oil pipelines and electricity.
Multi cyclone dust collector with chimney of 50 feet approx. from
ground level is installed as air pollution control system on 4.0 LKC
thermopack. Thermopack of capacity 2.0 LKCAL was found in operation
during inspection in which LPG (Kit of 05 cylinders having 19 KG LPG
each) is being used as fuel. The stack height of the thermopack is approx.
30 feet from GL.
5. The unit has one DG Set of capacity 50 KVA with acoustic encloser for
power back up in absence of electricity.
6. The unit has been granted conditional Consent to Operate under the
provisions of Air (Prevention and Control of Pollution) Act, 1981 and

Water (Prevention and Control of Pollution) Act, 1974 which is valid
upto 31.07.2022.

3. Observations

L. It was observed during inspection that unit is generating hazardous
waste i.e. empty chemical drums, contaminated cotton rags and used oil
for which unit has not provided separate dedicated storage.

2. The unit has not obtained authorization for hazardous waste disposal. It
has been informed by industry representative that empty chemicals

drums are collected and taken back by the supplier. However no



supporting documents could be furnished to justify same. Twentry

drums were found on site during inspection.

Action taken: -

1. Notice has been issued to unit for obtaining Authorization under the
provisions of Hazardous Waste Management Rules, 2016 and dispose
hazardous waste generated in accordance with law, copy of same is
annexed as Annexure 1.

2. Recommendation to impose Environmental compensation for illegal
extraction of ground water has been sent by Regional office, Ghaziabad
vide letter dated 10.02.2020 to CGWA, copy of same is annexed as

Annexure 2.

Report is being attached for kind perusal and necessary action

please.
ek (]
(N..K.Pan(_iey) (B.K.Singh) ( Prakash Singh)
Junior Engineer Assistant Environmental Engineer Tehsildar Loni

UPPCB, Ghaziabad UPPCB, Ghaziabad
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1.
M/S DERPA INDUSTRIA POLYMERS PVT LTD, pLOT NO. 56 & 56A, RURAL INDUSTRIAL AREA LONI,
GHAZIABAD IS a Manufacturer of Canvas shoes, Wardi, Kit Bag, Bullet Proof Jacket, Water Proof Rain
Coat, Body Protector etc. ynit As per office record unit has been established and operational in the year
1983,

2. Unit has been granted CTO Air/water from UPPCB vide letter dated 11.02.2016 which was valid till
31.12.2020.

3.

As per the information submitted by the industry, daily water consumption in the industry is about 01
KLD for domestic purpose.

The industry has 01 Borewells for abstraction of groundwater for domestic purpose.

The area RURAL INDUSTRIAL AREA LONI, GHAZIABAD (where the industry is situated) lies in over-

exploited areas as categorized from the ground water resources point of view (CGWB, 2017).

CGWA/competent authority.

Hon’ble NGT in 0A Paryavaran Suraksha Samiti &
orders for imposing Environmental Com
“Assessment of Environmental Compens
on 26.6.2019 to Hon’ble NGT.

Anr Versus Union of India & Ors on dated 28.8.2019 passed
pensation for illegal extraction of ground water as per the report on

ation In case of Illegal Extraction Of Ground Water” submitted by CPCB

As per the report following formula for Environmental Compensation for illegal extraction of ground water has
been specified :-

ECGW = Water Consumption per Day x Environmental

Compensation Rate for illegal extraction of ground
water {ECRGw)x No. of Days x Deterrent Factor.

In view of the above, it is recommended to send letter to CGWA for imposing EC for illegal extraction of
ground water as per the above calculation and in compliance to the order passed by Hon’ble National Green
Tribunal . The report is being submitted for your kind perusal and necessary action please.

;&l L6)- 2N (& ‘/(l’al Y2s2)

(N.K.Pandey) (B.K. Singh)
JE AEE

Regional Officer
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